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up housing colonies for the handloom 
weavers; if so, whether that was con-
sidered? 

Shri Kaaunco: The demand of the 
Madras Government was much higher. 
I am not sure whether housing was 
the main item. After consideration, 
because of the paucity of resources 
this figure was arrived at. 

Sbri TangamaDi: In relily to part 
(a) of the question the hon. Minister 
said: "Yes". I would like to know 
what is the amount that we expect 
by Way of cess for the year 1960-61, 
and how much of it will be made 
available to the various State Govern-
ments towards developmE'ntal activi-
ties in the handloom front? 

Shri Kanungo: The anticipated re-
venue from that source cannot be firm-
ly said now. As far as Madras State 
is concerned I have given the figures 
For the other States, Sir, if you will 
permit me, I will lay a statement on 
the Table because it is a long one. 

Mr. Speaker: Very well. 

Shri Sampath: May I know whe-
ther it is a fact that many handloom 
societies in Ramanathapuram and 
Salem Districts in Tamilnad have not 
been paid their rebate due to them 
for a very long time, and whether re-
peated requests have been made to 
this Government by the Madras State 
Government in this regard? 

Shri KanWl&"o: There have been 
som@ arrears mostly due to accounting 
reconciliation not having taken place. 
Arrears of rebate till 1959 have been 
paid. Whatever is remaining, those 
arrears will be paid when the accounts 
are available. 

Shri Yaday Narain Yadhn: Sir, 
may I put one question? 

Slari Ta.D&'amani: May I know whe-
ther the rebate will be continued for 
the year 1960-61 also? 

Sbri Kanungo: Yes, Sir, that will 
be continued so long as it is not re-
versed, 

Sir, 

Re: Q. 1691 

~ IJ' Shri Yaela" Narain Jadhav: 
-11'1 may I put one question? 

I  , Mr. Speaker: No, Sir; I am ~ r  
I have allowed a number ot questions. 
Hon. Members go on cohcentrating on 

f: one or two questions. 
~ Re: Q. 1691 , 

Mr. Speaker: Next Question-Shri 
p, G. e~  find he is absent. 

Shri P. C. Borooah: Sir, Question 
No. 1691 also may he taken along 
with .this question. 

Mr Speaker: Let me come to it in 
due course. ~ t Question--Shri 
Madhusudan Rao. 

r t/ Preference for Goods manufactured 
I' .. by Public Undertakings I 

*]685, Shri Madhusudan Rao: Wil1 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether Government have re-
quested th(' State Governments 
as well as their own departments to 
give preference for the products pro-
duced either in Central or State Gov-
ernment Undertakinis; 

(b) if so, how far the request has 
been complied with; and 

(c) if the reply to above part (a) 
be in the ne~ati e  the reasons there-
for? 

The Minister of Works, Housior and 
Supply (Shri K. C, Reddy): (a) to (c). 
A statement is laid on the Table of 
the Sabha. 

STATEMENT 

The general policy regarding utilis-
ation of capacity available with the 
State Undertakings. Wa6i laid down in 
May, 1956, on the b4Jsis of the recom-
mendations of the Stores Purchase 
Committee. That policy was, that 
products of State Undertakings should 
be purchased to meet Governmental 
requirements to the extent possible, 
after taking into consideration factors 
such as availability, specifications, 
prices and delivery period within 
which supplies can be made. This 
means that the offer of a Government 
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Undertaking, if otherwise acceptable 
and satisfies the above conditions, 
would be given preference. No price 
differential in favour of Government 
Undertakings is normally given as the 
Undertaking should normally be able 
to o1!er stores at reasonable prices. In 
the case of specialised stores, however, 
e.,., TeleR,.hone Cables, Electronic 
Equipment.c;, Mathematical and Scien-
tific instruments, Tele-communication 
equiprnents, purchases are confined to 
State Undertakings and such stores 
are purchased from other sources, if 
any, 'only after the Government Under-
takings have certified that they can-
not produce them. 
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Shri K. C. Reddy: Sir, I am sorry, 
I havp not been able to follow the 
q1.Jestioll. 

Shri Ran,a: May I know, Sir, whe-
thE'T any price preference is also being 
given with regard to State undertak-
ings or whether their products are 
being purchased On a par? 

Sbl'i K. C. Reddy: There is nO ques-
tion of any general price preference. 
livery case is considered on its own 
merits. Where the State undertak-
in,s are producing goods which are 
not being produced in the private 
sector, the question of price prefer-
ence does not arise. It might arise if 
such goods were being imported, pre-
viously and as a result at our import 
polley we have stopped purchasing im_ 
ported ,oods in preference to indi-
genous goods, but where there is a 

private unit and a public unit which 
clre producing the same cateiory of 
goods, we do invite tenders generally 
and then proceed to purchase from 
the best source available. 

Shri Ran&'a: So far as the price is 
concerned, are we to understand that 
it is the same price that is bein, 
considered? 

Mr. Speaker: Order, order. Shri 
Mad'husudan Rao may repeat his 
question. 

Shri Thirumala Rao: Sir, he may 
be allowed to put his Question in 
Telugu. 

Mr. Speaker: He does not want to • 
put his supplementary, I think-Shri 
Ranga. 

Shri Ranga: My supplementary, Sir, 
was in regard to price. Provided the 
price is the same on both sides, may 
I know whether the products of State 
undertakings are preferred? May I 
also know whether, on the other ~n  

there is any kind of preference given 
even in re,ard to price also? 

Sbri K. C. Reddy: I have already 
answered that question, that ordin-
arily no such price preference is 
given. 

Shri S. M. BaDerjee: From the state-
ment it appears that the general policy 
regarding utilisation of capacity avail-
able with the State undertakings was 
laid down in May, 1956, on the basis 
of the recommendations of the Stores 
Purch¥es Committee. I want to know 
whether it is a fact that even ordin-
ary articles which can be manufactur-
ed in public undertakings are given 
to contractors; if so, may I know 
whether the Government would like 
t.o continue Olis sysi.em of contracts 
Or discontinue it? 

Shri K. C. Reddy: I do not quite 
follow the QUest.ion of the bon. Mem-
ber. I do not know what are tile arti-
cles to which he is referring when he 
says that we are gettinJ them through 
contractors. The ieneral policy has 

r"1c 
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Shri S. M. Banerjee: My question is 
whether it is a fact that the ordnance 
factories and other public undertaking 
which can manufacture all sorts of 
furniture, even they are not allowld 
to manufacture furniture and these 
are purchased through th(' 'contractor 
and supplied to the firm. 

Shri K. C. Reddy: The ordnance 
factories have been described as non-
comnlf'l"t"ial undl'rlakings in the re-
port of the Stores Purchase Committee. 
The Stores Purchllse Committee have 
rE:,commended what is the policy to 
be adopted ill thc matter of purchasing 
the artides of production in the ordn-
ance factories, and that has been by 
and large accepted by the Government. 
The purchase of articles of production 
from the ordnance factories is guided 
by the recommendation of the Stores 
Pure'hase Committee made in 1956. 

WRITTEN ANSWERS TO 
QUESTIONS 

R~taining Allowance for Workers 

*1671. Shri K. N. Pandey: Will the 
MinistN of I,abour and Employment 
hl' pleased to state: 

(a) whether the Supreme Court in 
course of the judgment given with 
regard to payment of retaining allow-
ance to thQ seasonal workers of thc 
sugar factories of Bihar ~ re e  the 
view that the matter of retaining 
allowance should also be referred to 
the Wage Board for consideration and 
necessary recommendation; and 

(b) if so, whether the Ministry of 
Labour propose to refer the issue of 
payment of retaining allowance to the 
seasonal workers immediately so that 
the recommendation of the Wage 
Board may not be delayed 01'1 this 
account? 

The Depat,. Minister 01 Labour 
(Shri Abld All): (a) The Supreme 
Court has expressed the hope that the 
question at retainin, allowance will 

be raised before the Wage Board by 
the workmen concerned. 

(b) The matter has already been 
taken up by the Sugar Wage Board. 

Arab League Information Centre, New 
Delhi 

*1673. Shri Rameshwar TaDitia: Will 
the Prime Minister be pleased to 
state: 

(a) whether it is a fact that. tbe 
Arab League proposes to open an In-
Iormation Centre in New Delhi; and 

(b) if so, whether any approval was 
sought from Government to open such 
u Centrl'? 

The Parliamentary Secretary to the 
Minister of External Aftairs (Shrl 
Sadath Ali KhalJ): (a) and (b). The 
Arab League J'had approached the 
Government of India to opeD an In-
formation Ccntre in New Delhi, and 
lhe Government of India have accord-
I'd their permissioil. 

Schedule of Rates for Works in P.W.D. 
Tripura 

"'1676. Shri Dasaratha Deb: Will the 
Minister of Works, HOlISing and Sup-
ply be pleased to state: 

(a) when was the schedule of rates 
for all works under the P.W.D., Tri-
pura approved; 

(b) whether the present schedule of 
rates needs' revision; and 

(c) if so, the steps taken to revise 
it? 

The Deputy MInister of Works, 
HOUsing and. Supply (Shrl AnU K. 
Chanda): (a) There is no local sche-
dule of rates for a~itar  electrical 
and road work. The schedule o( rates 
for other civil works was approved in 
the year ~ 

(b) Yes, Sir. 

(c) A revised schedule a! rates is 
under preparation. 




